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13.12,.80 the }-conod icoure 1 for the o, josite partid
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Contempt Ca=e No, 8 of 1929 (1)
In res ;
0.A. No. 17-L of 1969 (Jecided on 23-2-1989)

Ram Xumsr and S others i ves Apnlicants
Vs,

Zukhdev Gupta and 2 ~thers ‘ ees Respondents

Hon'ble Mr, K. Cbavva, AM

F
Hon'ble Mr, Justice ¥, ath, VCl
\
\

(Delivered by Hon'ble !lr. Jus:icz K, Yath, VQ)

I

This is an application to t;ka action sgainst thea
opposite parties for committinqﬁcontcmpt of this Trivunal
by refusing to ccmply with the budcm°n+ dated 23-2-1929
in C.A., No, 17-L of 1989, 1Ip rbply to the show-causea
notice, the opposite parties filed thair reply dated
15-10-1989, }

2. 'hile deciding the oriqinal apnlication, this
Tribunal had directed thz reopchdants to make screening
of the appllcants within a perl»d of six months and on
finding them suitable to abaorﬁ them according to rules.,

T he applicants allege that deypite clear orders, the
|

‘any scrazning of the

opoosite parties have not done
applicants, leave alone their %bforption.

3. T he reply of the oppo%ite parties in paras 3, 4
and 10 is that the last screening of casual labours
followed by a panel was done in the year 1981 and the
panel has not yet been exhaustéd because there are throe
persons of that panel yet to ﬁa employed. It ic stated
that unless the parel is eyhauﬁted the aprlicants cannot
be scresned as per rules, ﬁ

4, The allegation of the éDpllcunt" that some
screening was donz on 26th April 1989 has%can specifically
denied., Nevertheless, it is ,wﬁhaclse@ that in the
light of the principles laid davn bv the on'ble “upreme
Court in Indra Pal Yadava's cd»,, it is not possitls
to take up the scre~ning withont exhausti~q the pacl of
1981. j

5. We have heard Tri g.K.WDixit for the applicent.

T hz respondents' pairokar hasﬂmade an apnearancn and

!

l




G
some dif~iculty.

6. ‘e find that tbe stand of the respondents that
screcning cannot be done unlegs the paneal of 1981 is
exhaustad is in violation of the dirscti ns given by
this Tribunral in its judgment dated 23-2-1989. T he
respondsnts appear to be confusad cve~ two different
situations; (1) screzning ané¢ (2) ahbcorption after the
screening., Clear mandatc i n the judgmant was that the

screening must be done within $ix months; it is no exégpse
that three persons of the earlier pznel are yet to be
absorbed because those concern with the absorption and

not with the screening., If the posts do not exist or there
is 29# vacancy immediate absorpti-~n may not be possible

and this Tribunal had directed that the applicants, if
found suitable, may be absorbed, according to rules. T he
said absorption, theref-~re, has not yet arrived.

7. The respondents say that they have not disobeyed
the order of the Tribunal wilfully. Ve cannot appreciate
that stand because failure to screen the applicants is ‘
in clear violation and the justification given is wilful.

T he respondents are, therefore, in contempt, but we

would give them ljst opportuhity to do the needful before
we punish them, Ue, therefore, direct that within a period
of one month from the date of receipt of a copy of this
order, the respondents must undertake the screening of the
applicants and thereafter proceed to implement the judgment .-
dated 23-2-1989 of this Tribunal, In the interest of
speedy disposal of this matter, we direct the applicants to
appear before the Assistant Engin:er, Northern Railway,
Hardoi, on 21-8-1990 on whiéh date the Assi stant E-ngineer
may fix a date for screeniné of the applicants. This case
will be listed for further orders on 25th September, 1990,
on which date the ASSistaht‘Engineer, Northern Railway,
Hardoi, shall be present in person before this Tribunal
alonngwith report unless the order has already been
implemented in the meanwhile.

14799
(VoC.)
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Ram Kumsr I P>titioner.

S5, Gupta & others ¢ Respondents.,

shri A.K.Geur,learrned courncsz2l for the respondents

is present, ;
RN

Hon. Mr. Justice U.€.

Srivaztav-,V.C.
Hon. ML, Aed.o2rthi, Wém.lieners. -

In the Suppl=-ercery »frid-vit filed by the

P i

r¢soondents, it has teen statsl hy the rasponednts

theat the aonlicent has bech screened and found fit
|

vide orce. datec 24,1C.°20 &rd te «will be given

appdintmante.

ln view 0f th2 .. Ifi gvit 2nd stcetement ms de by
the lecrred counsel fo2r the {zgno~7ents, thz notice

is dischrrged and thre case is c¢onsigned to rcord.

< o //%/

LucknosLoted:s3.3.92.
Shakezl/

Jhl . I .
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IN THE GENTRAL ADMINISTRATIVE TRIBUNAL GIRCULT BENCH

L

LUGCK NOW,

&)W {;

& 4 R
W ’ \O’Q} \&\g ~ CONT =PI CASHE MO, :> OF 1989
AP \o‘ |

INREs

0.4. KO, 17-L OF 1989
\3\15\53 v, DECINED OF 23.2,1989
8 : |

Ram Kumar & 5 others.. « oApplicants,

Vse :
Sri Sukhdev Gupta & 2 others.., e «UppsParties,
. | INDEX |
81.H0. Deseription of documeénts Page Ho. -
Do TS oD wmileg & oy St S =o=ﬂ=~=.=.=p=~=-:-=o3‘=u=—:‘--:-z LD w0 e w2
. , : ‘- 9
1l fpplication ‘
L .17
20 Amme HD.'A’ .
order dt. 23.2.1989
3. dnnexwre No, *B! | Y
, Application dt, 18.3,198
4, dnnexurg Ho, *Ct ‘i )
» Hemindel‘ dto 220701989 .
6o M’.fi@avito 3" G
o Power i"l , 6
T BB BenD 9 Baw Ty TV BB e By 0TS e a2 ™ e 5 e e o e SwmanlaBledalaSaRe ole
filed by:=
Lucknow: ‘:- WX\/\Q
' ! AeLe DIxi .-
nms@m@)ﬂ%a | " Advocale,
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IE THE CENTRAL ADMINISTRATIVE TRIEUNAL CIRCUIT BENCH
LUCKEOW,

comTRNPT GosE N0, 2 OF 1089 (£ )
IFRB: -

04 W, 17-L OF 1088 ‘\

DECILED ON: 23.,2,1989

1. Bga;y_lﬁomhar‘son of 8ri Rupam resideat of village
Pratappur, Post Baghauli,district HARMI,

2o lsraj son of Sri Madarl Village Terwa, Post

~ Baghauld, District BARDOI,

3o Fakirey son of Sri Jhamma, Village Terwa,

~ Post Baghauli, District HARDOI,

4.Indra Raj 8ingh sonof 8ri Gauri 3111511, Village

~ Bakhhapurva Post Baghauli, District KABDOI.

5. Gishupal ﬁ;ngvl;'son of 8ri Muneshwar Singh

 Village Pratappur,Post Bagaaull,Distt,HARDOI,

60 Babu Lal son of Sri Hajarl Village Paharpur,

Post Baghauli,District HABDOI.

oo «odpplicants,
Vs, “

| 1o 63:1, Suhndev Qup‘ha Posted as Divisional Rail Hanaser,

| N.Bly, Mooradabad,

\ 2, 8ri Vijal Shama, Posted as misunt Engineer,

S ——

3o Sri R.No Sharma, Posted as INSPBCIOR OFWORKS
B, Rly. BARIOI,

°0 LX) %P.P&l'ties .

X7 q—iﬂﬂ'{ oe/2e
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yplication for initieting proceedings for
ntempt of court.

I

Bir,
an aoeount of facts and circums tances stated

in the affidavit accompanised w:l.th tais application 1t
is desirable that opposite parues be called upon gnd

dealt with for having comitted contempt of this Hon' ble
Tribunal's Order Dated 23.2.1%9.

Prayed accordingly.

Applicents,

Lucknows ; . .
. u % Co. | (Ram Kumar & others)
Dt. 8ept. 1989 “ I l
P ’ ‘: Through their counsels.

Ly,

XTH HHIR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH

LUCKNOW,

7 = : e TS A . f. " ‘k 1989
e ' KAFF\DAVIT

| \x‘ 44
%‘f i
Ran Kumar & 6 others.. ﬁ z | +-Applicants.
- ‘ Vsae |
8ri Sukhdev Gupta & 2 others,, . .Opp.Parties.

AFFIDAVIT in support of application for
initiating proceedings for coatempt of court.

1, Ban Kmmar aged about 30 years son of Sri Rupan
z'es:l.dent of Village Pratappur, Poat Bagnauli,district HARDOL
do hereby soleamnly affirm and state on osth as underi-

1. ~ That the deponent being petitionar No, 1 of O.d.
claim No, 17-L of 1088 ani being one of the applicant in
the present application, on being authorised and instrueted
on bghalf of remaining applicants, files this affidavit for

and on behalf of all others.

2. That the deponent and other applicants had completed

more than 120 days of oontinious working under Inspector of
Works , N, Rly, Hardoi were called upon om 10.3.87 for being
appointed in regular revised scale ani for screening on that

x ‘3o ~ That though applicants went on 10.3.87 but they
d}/ere not proceas*&‘or screoning/regularisation and were asked

'/'

:!
t
/ (o] lln come subsequently,

4o -
was not consldered they moved representation whioh teo ware

not responded, Witimately applicants filed O.4. No. 17-L

of 1988 before this Hon'ble Tribunal praying that they be
I AR ve/30

That whea case of applicants ineluding deponent
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s

71918

t

@ C

held entitlgd”to be treated as i@gulax temporary class IV
staff of Bailvey Administration w.e.f, 10.3.,1987 and
entitled to all service benefits.

-l

| S
5o That in the counter ai?idavit filed on bekalf of
Railway Administration it was also stated that sinoce
petitioners have not appeared for their absorption against
the existing vacancy and hence their claims wers not

considered hy the answering respondients.

. o] , :
6.  That on behalf of responlents it was also said
in their counter affidavit thatlsinnq petitloners have
failed to apply in the gemeral advertisement asiked by the
departuent for abSerption against the exlsting vacamoies.
8ince they did not apply, their claims were not
considered by the answering respondents.

7o That during tbe course of arguments it was further
argued on behalf of the reSpondent that the applicants vere
called for screening and absorption on 10.3,1987 but none

of thaem appeared and the others who appeared were screened,

8o That this Hon'ble conrt after consicering the
entirety of circumstances ordered that simply by absenting
themselves on 10.3.87 for screening, and absorption the
applicants missed thelr first aveilsble train but did not
forfeit their rights for ever. It was accordingly ordered
that since screening for absorpfion is a routine feature
in the pailways and as such the respondents have not
refuted the claim of the applicants for screening on

: ;>f](TfEQ§\ any other grounds 1t vas directéd to respondents to give
BN one more opportunity to the applicants for screening within

a periocd of six months and on finding them suiteble to absorb
(tham according to rules,

0‘/3.
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a True ‘oopy of this Hgn' ble Tz‘ibunal's order dated

-3'

&z
23, 2.1989 is attached herewlith as. Amexure AL,

9.  That order of this Hyn'ble Tribunal dated 23.2,1989
was communicated to the opposite parties by an application

dte 18.3.1089 déspatched under registered postal receipt
Ho. 074, 076 end 076. “

A True copy of aforeseid application dated 18.3.1989
alorg with abtove postal receipts is attached here with as
Annexure B, ‘

10,  That vhen nothing vas ik done egain a reminder
was sent on 22,7,1289 under registered postal receipt
Ho. 801, 302 and 303, ‘

o A Irue copy of ;'_em;ndér_datedzz.’?.ls% along with
the register d postal receipts "18 attached here with as
dnnexure °*C*' to this afﬁdavit&

i, !l'hat on 25126.4.1989 the Opposite parties have done
screening of about 80 persons without considering the claim
of applicants and even without teking any care of even
replying anything about the representations of applicants
and have teken no regard to the orders of tais Hon'ble
Tribunal Dated £3,2.1989 which has beem commnicated to

then on 18.3.198¢. .

i2, That in this vay 11: '18 clear that Opposita parties
are not inclined to give due respect to the orders of this
Hon'ble Tribunal and they h,a'?? so far teken no steps to
make compliance of the Hon'ble Tribunals order in any

namaer whatsoever,.

/’.”"' E *\\\ .
/ ’ N .\\ mﬁ%“éﬂ \ oo/ 4%e
. ‘ 13 > ‘
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13, That from sequence of events stated above it is

clear that opposite parties are wlll fully and am intentlonally
avoiding to make compliance of this Eon'ble Iribunels order
and are there by committing contempt of court,

. Depcnm,
- Do, Bopt &’7‘1\1989 | >
o DePte 7 i ’ | | (Bam Kmuar)
, . :J

I, depomnt nemed above do hereby verify the contents
oi’ paxa 1 to 11 of this affidavit to be true from personal
knowledge and paras 12 and 13 are belived to be true by me.

‘No Part or it i85 f&lse and nothing material
has been concealed. S0 help me God.

~ i

. 1:)\ NN : ( k
/ : :; Deponent.
/ ~ i
c u, o I know and 1dent1fy the deponent who has

signed on this affidavit in my presence.
\ %7 oL _ &&N}ﬂm "
g \1&\ Ao K, Dixit,
| | Adyocate,
e
N 301emn1y a.t‘f:.med before me on this 1/ day of Sept.
.1989 by the deponent Spi Ram Kumar who 1s identified by Sri
A@KQB;xit,Advlocate,,Bi’gh,.Cou_rt sLucknow Bench Lucknow. I have
sat_isﬁegi mesglf_ by examiniqgg_‘ the’_cioppnqnt that. he understands
the contents of this effidavit which have been read out and

f/‘?/d/

explained by me to him.
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Central Administrotive Tribunel, ailenubua
Circuit Bench=iuckoww. '

KHegittration L.neNo.l7 of LluBs (L)

han Kunar and 9 ulhels agpelicunts |

doare

Vs,

Seneral wmanager, wWorthern

Kailwey und 3 others hespoundents,

o v s s

Hon, J.3.,hisre,
Hon, $.3.5harmg,

iy

(By Hoﬁ. Gew e 3NalmaE, Jn )

This wetition u/s.19 of the Aduiaisirative i
. o 214 vaeE Y
Tribunals sact A1il of LdLo wos filcu before the Allonaebod

"
Bench of tne Tribunol by 0 applicuts, tur o declirutivn
that the o g licanbs huvihg wul in reguisite perioed of
cuntinucus wurking o$ CéSUol lobeurets are entitles to be
f ui the Iuilndy

i
odmltvtiotiv weedl, MWod.1907, au 2Faedaty ond vub laler
i

trected as reguler tewpliary clus. IV stiot

on trensferred to tane Luckiauw Circult Bench wa the reyuest
of the gpplitents,. 1t wis wliejed by the cpplicoats thot
they sre all jorutly intervsted i the cause of oction
giving rise to tuis Fe%itlun ond identical questiuns of
tecls ond low ore p1avalved ia taols

G ena, Uplctue,

they be permitted to file tnis petition juiitly.

Was 155Ued TO the resfondents 1¢ Shu/ CLUSE o5 LU whiy thlis

A nolioe

petiltivn be not Ldaittea.

2. In stort, the cuse of the cpplicents i. thol They

hod werked cs covusl lobourers cuntinuously for mure then

120 days under the Lispector ol wur s, s bitern eadivey
Hardui- rvsgpundent ived for ditlerent ped ioas Lelween
31,0,0972 1o 14.12.1964, o5 detoiled in pere © (L) of the
petition oid dtiucl péz_ 20k1 1 thie noddvoy Butobdashune nl

banual (hrrei.ofter Leterred Lv oo the munual) they cie



. &

' ' s’ tu be treoted os temporary cluss Iv stutf, It is tulNtheg
¢tl. ged thoel aCturdiiy tu Lhe plovisivns ul pulu 2024 ut

the idwhusl, the roideey duministiotive hics Lo we.nlosn o
live register ot wivisiun, wistrict or Q‘LﬂﬂUui Cuivei =it
unit level ot oll such cé:u@l lobuuress whiv have ool Cuaple- -
ted 1240 doys ol Cuntlinyoebs wu Kany oCeuldan, tu thelr
seniority, This pora fufther FEWiges thel cususi lebourers
aCyuiring tEMyvlcr; uto€L= stiall be cunsiaecred tur rejyuler
erployment. Fur judging the suitebility of the worging
Casual leborers for obs$urptivu ena regulor service,
srrangement for screenity Cuwuittees ole msde otcCordiig

‘< to the instructicis of the Heaiway Buurd.

3. The oppiicents hove furthierl cileyed thot o

list of 71 casucl labuérers Whe Dad cunpleted cuntinucus

working of 540 duys wed prepcled by the Ies.Gident no.4

on 1.3.,1,87 uiid they wgie Iv..iled tO oo ecl fUr SCruening

un Lue3.1907, The nanes o Lie o diconts gppelrew o the

Seia list but when tney oojccrea befure the respundent no,d

on l0,3.4987, no scredning wes duae ofid they were ssked to

approel ayeldn un 27.3.L07. even on 27.3.1907 witien authing

‘¢*’ wos dune, the opplicints made o lepresentetiun on 20,4, 1587
to the respudent NG A bul when NU heed wed puld aild »wne
peluuiis showi belon t‘hr.- g plicoits 1o the ofoieauid list
of 74 persons got regulel opgOaitaent, the opolicents wcae

ﬁ% e Lepresentetiovn to the wivisiensl noalocy molagesl, hllcua

~b.d, res, uident no.2 on 24.7..987 and then fileu the
present petitioun on the ground thot thele hos been &

Mok Avggn f
divoetimonetbion 1 ¢ gty avenba o wi o arbicdes 149 and lu ol

-~

l the Cunstitution,
4, un behelf of tie res oudents, & reply hes beun
< :
e filed by the masstt.. cugine . r wurthela hoilwey, Helaoie

resgoondent noe.3d ond it bias becn s toted thesrein thaet the

joint petitiuy filokk by the opolicents is nut mesnteineble

_ 3 Lhic;
6% oll of them hove seplole Couses of cClivn ung n ée I

STHHIR ,

m&e shact ool
: ;/ | J ' \F\Lfn &

8 =




o ‘

i nut pold sepelote Guuwrt fee onu it 15 licble bu be duisulvoea
un this gruund olues 1t hob wlso Leuvn s tuted thot the
petition is wnollywmisconCLeved and highly tine beiled.
heygordiag merits of the Cose, the respundeal nv.d hies stete.
in the reply thet the a.plicetts were Cullea for scLevingy
ond absurptiun on 10.3.}ad7 but none of them eppealed oild
the others wno opfeored were screeneu. Ihe oppliconts were
not required tu oppe.r on 27.3,1987 for screcning ond the
ellegotiuns to the contrery wie incurrect. Thne cpplic.nts

: .
aid not prefer any depurtmentol sppesl of leprescutavivn

onNd the cllegutiuvis mede by thnem to the contrery in thas

cu necting, ure olsy incorrect, The applic.mts' nuines
heve been légiatertd for future oppvonbouvats Ly Lhe son, vt

N0.3 und o5 the adplicents themselves did not oveil the

oppurtunity of screening they cunnot cuaploun of ony discri-
A i
i

mitwtion ond their petitiun is liasble tu the dismissed,

o In the rejuinaea filed by the cpplicents, it wee

the lew ona reitecuted the foet they they hed oppserea beface
/
fﬁhé screening comdttee on 10.3.1987 and then on 27.8.1987
t thney were not screcnud ond the petition hoving beer incde
citer due represefftotions is well within time,

1
6. The orjunerils of the perties were heold on tne

meintoivebility of the joint petition os well o O merats,
The provisicns comtolned in the aamiolstrevive Iritunols sct
AL1.1 of 1985 ond the Cenivial maminiscrstive Tribunels

vhat d

(b1 vewdua o) l.ulv‘ul (el eanolles 2eberied Lo o Lhe hules ot

3 Frucedure} clesrly go to snow thet befure the Tribune. e.ch
o o Pty L
individuel hes to:plece Lis crievonce ecnu he is nol | craitico
R Wt vl i ~

te join tugetnul om couses of oCllen wilCn aley be ovellol le

~
toe hime  In uiner jwords, twe dudividucis havipg Leo ditiereat
Couses of wcliun O o Sliyle i.dividucl noving twoe oo .

A bt Cute CLed Culiats of cetivii Counut tile o Jedut | cosolon,

| | T TR

Mo shesk R Com
| R

S N
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(] b joisn'f.\ cetition by wore thagi one .elson ia Nvt cuntenploted
“t

.

<f§

. otxiule 4(5). we ate, thérefore, ¢f the view that the

; i
W & 7o)

J

Tue unuor lYvag 1dve o, v s Lo be Lhul Lhe peisvaumtadon
befure tne fribunel shoeuldinut be cunplicoted by the joinald
of too muny purties or cauSes vt action so thut thoy

e oxpeditivunly uspused ole nga Vib oo PV VIR TR 1Y

in cloures(o) wnd (b) of sub-rule (9) of hule 3 of the '
Koles uf Procecure fur oelfitting more thah one pelScu of
an AssuCiutio, zLHrcarnt.r@ certoin jnlsvie Tu Juln tUJthcJ;
and fu.e o single petition, Toe 1i1el provisv tu rule 7
of the holes of Pruceaure anply Lekes it cleor that aalre
the Tribunel permits « single sppbiliatiun tu be Tiled ¢iv
by mule than One gelouns vl By oni Ausutiativig, the feo
payeble shall be Gy uite fee of nso0. It 1s, Uicie=-
fore,n¢t correct tov Say triat any two or mure pelsuns
desirous of paying Sepcrete fee nwy file o joint petition

if no such joiit petitic. cun be files under clouse (o)

..

’
Jueshion of churyging of vilowiiyg nvie thun L fee in ony
Al

- _.¥0int petition, the c.pliccnts héve o cunavn interest

in tne metter. ‘ '

7. In c.se tine ieawd v tne o dacnts Liwa et G vl
FUTER YIRS R ) SROS S ST TTS Vs SV I R VN R RTINSO §
noe o ful SClewntily viu Bhey now Ll b vy Collivd for !
SCreeNiin vl avedeasod ey Cuoad ul eV L Clunbn Couee
Lot Gl e s el g Ui sul-go el huaedt

it wed Locunbont tur b
vi tiils cose c¢s 10 thet sVenly «.Ch cupiicont to prove the

Post selvice tendeled by i sepiicceldys ho Ll Ut st

vl pest servace of e cgoracants b nul o wusLle Dot

SIERMLEN

Mealp e Lo Com
W
R~
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end Ll U 27,000207 enu kaey, - T0Cl, wlu aul wisu.l o

gny Aeie nvl hed hode oy teprese toticiae The res code .l

cvula ol produce o nNegobtive eviaegaCe cnid we Jle of b

view thet it io tur the ¢ .liccals tu estebiien Lol .1
Lhey hod o oc2ed o U acte faxe o for scrwecaing. 1o ouee
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NOTARIAL

?ﬂl] ANE S

I HE CENTRAL ADMINISTRATIVE TRIBUNXL

ADDITION:L BENOH, LUCKNOW.

CONTEMP T CASE NO. B OF B9 ( T.)

et

Ral Kumér S petitioner.
versus.

sukhdeo and othexs e—eccweeew -—=-- K2 spondente,

Affidavit of sursya prskagh,

acad sbout 29 yeare son of ri

H(llé Sincb» desimation A.L‘:.N.:

) llardol .
‘ ( neponent

I , the deponent abovenamed do hereby

solemnly affim and stete on oath as under -

Northem railway, Bardol and am fully conversent with

the facte of the case devosed to below .

2. thet the supplimentary affidavit filed by

pem Kumér Feés been readover to the deponent and be

'i"‘;?) .
0®L,

p7

That the deponent has been workine as a.Z.N.

Ny



B
"..v\’)?";;:"-f‘/\-/

o
- 2 -
is in position to reply the ssme .
36 that & contente of pera 1 of the affidavit
call for no comments .
4o that the contents of parsareph no. 2 of the

affidavit are matters of record and call for no

comrent e,

Se ihat the contents of parsareph no. 3 of
affidavit are wholly false and are denied . The
result of screenine Pas alxeady been declared on
24.10.90 end he applicants hPave been screened and
gall be cppointed , when their seniors are duly
abso®ed as per seniority . 2 photo copy of the
@sult of Screenine dated 24.10.50 , is being filed

herewith and marked as Annexure no. I .

6o 4Nat v-e CoONTRNLY OL paradmrep’ 110.4 of uwle
arfidavit are mistoncievea and are denied . The
oxrder of this Hon'ble Tribunal has been complied
with by the respondents and the alle~ations contrery

to it are an =fter- thouht and have been made with

a2 view to oive colcure to the Case . 7be applicants have

pre

7

y



NCRT HERN RAILWAY

. | | |

» | | ' DIVL., RLY, MAVAGER'S (OFWICE
“WQ;:MY MCRADABAD,
#4 »

. Yo. AY >-ITIAMi8c/Soreering/HRIWSut. DIme/9Q “‘ % 24 /10 /90,

" s ’ s, 1] . o, L » ),‘ ‘\.

;  ihe psatt. 3 Bngineer, CaL

: ¥ortle rn Reilway, VoL e

r": HRI & mu‘ ﬁ::v 57

i . \\
c/«_ Divl. Secretaries URMU & “RMU/MB.

. ; sut 3 Screening o casuel lakcur of %b\? N
! . Lol Sanll el T AN "Rl Rl R R R S R L P L 4 !"c"‘i"a:’&"?: o g W gm g g

7 . Ref g CAT!S (LKC) O.a. M. 17 - 309¢(T) dt. 23/2/09 & CAT 'S (™MDLS)
| Oeds N0, €31/85 dt. 17,/4,790.

e T e T AT e T AT T T A et e T e T 4T e TP AT AT e ™ T e e " W7,

In gompliance < honcuratle (g% ts (TXK0) order passed under (Q,4.
o, 17 cf 2988(1‘,) dt., 23/2/09 canxlante” zenticned &t SL. noe. O1 to 06
and GAT '8 (WDLS) Osd. no. 831/89 dt, '7,: /90 candidate enlisted at SL.
no. (7) were screened on 22/1C/90 i{s the Asstt. En:f. Office HRI, ty .
sere ening committee comslating f ABN/HRI Shrl Surya Prekash and APO-IIT/
MB Shri Jhanjan Ial., The Candidates were fcund Sultable for the post
of Xhallashi(Bngi e Deptts) Gr. Rs, 750-940/~ and are placed cn-che
srrovidimal panel, sutject to clearance ¢f remerks menmtioned against
“sheir neme and passing prescrited Medfcal Examination. c_g_ndm\t\i__e—g_———‘
enlisted 8t ST,e noc., Ol to 06 shall be abscrved, when their senlars are
duly soreened and atscrted as per senicri ty, as and when vacancies arise,

The candidete men tiomed a8t SL. no. (7} shall te recularised
{nmpd{ately and post facto approval of Hd.Qr Office for over age
welaiaticn shall te chtained,

-M2e . Name | Patherts wame . Under TQW Remarks _
m--n..g-tvuw—.—— —-----—-—-—-—-——-——-—4 ———————— Ld ~
j . tiyore shri Madari " BRI Pt Sut ject to
| "~ Shri{ Ram Kumar * Ronopan _ ) verif tecation
l ss W Inder RRJ Sihgh " Gaurl Singh n of working days
AP Shishn~c Fal ¥ Muneshwar Singh . -d o
¥3 A 9ingh . :
\ bs " phakirey ® Jha jha b - =do-
' Ge © BALoro IRl ? Hajari . e -4 o~ ' A
7. " Balloeo 9ingch ? wanpue : HPU Fite. /

‘ | . \\\\%\ Mk

' o Asst't, Personnel (Officer,
- n//wf/fy N¥arthern Railway, MB

f.'f-"'/ 9 4
/C,,,A\i‘/ \bl\

ey ﬂgtf,'f;w
":a S LU A

¥

TN N .
= { - -f,?'g\-
IS T % :")l‘tq -

W
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b~ IN THE CNTRAL AZIINISTF4TIVE TRIZUNAL,LITKNC™:
|
| Contempt Gare Mo:8 of 1989(L)
Fixed on 29-11-90f2./2-So .
\ ! e
. i T Ja e .‘. X
1990
: . AFFIDAVIT
f 3,8“18'\
A N
3 ~ RIGH cauz:\/\\ 3y
. b ALLAHAB 3, \
l! - TIRA
“ ! AU W
} N -
| Ram Kumar & Others,  eee.... BODlIcCANtS,
: i
o
Ver-us, ’i
ll |
’l \(5( /W%° Sukhdeo Gupte & Others, | eeee. i€ spOndent 2
J i

SUPPLENRITIRY AFFIY VIT OV 26HALT OF

]
g e i s e e = .

| APPLIC 'NTS;

r I
| jfj:\“j/ 0 I, BAM KUMAR,aged about 36 yeir<,Son of
Q\ o N . |
A AGYS |
\‘ :k v Sri Rupan,resident of Villase Pratap-Pur,Post
Baghauli,District Hardoif,do hercby solemnly

. o Ne L .
RN N affirm on oath s undery-

v :
.
3y 3¥

L 20

. l-  That deponent being aprolicsnt Nosl is

Al
.

4 fully conversant vith the factc of *h~

case,

COntﬁo:o.aco'az/



'\

33 288= 4
2. That subsequently tojthe order dts: 24-7-90 all
the applicants have been écreened on 22-10-90 and
N }
their documents d, e, C.L.Card,proof of ane,etc,have

been got deposited in thé office of Asstt,Engineer

Northern Railway Hardol and are szid to have been

despatched to the office of Divisional Rail Manager/

Divisional Perssonnel Officer,

3- That neither the resﬁlt of screening has been
declared npr applicantsjﬁ;ve heen given apvointment
and they have been orally informed by the Asstt,
Engineer Northern Railwéy,Hardoi that since Hon'ble
Tribunal has only ordered for serecning and not for
any suwsequent act of declaration of result or

engagement untill further specific orders of court

4. matter will be kept infobeyance .

4- That since orders of Hon'ble Tribunal dated

23-2-89 and 24~7-90 are clear and specific over

- 4
the topic, all the apoiicant# have accordingly

1

again reminded the ABI Hardoi vide their application

dt: 12-11-90 desoatchéd uncer registerad Postal

Receipt Nos 66, to vhich no respose has been fdceived,
A True photo copy‘of aforcsaid application

dts 12-11-90 alongvitﬁ rel-vent postal receipt is

attached herevith as Annexure #A¥ to this

M HG s
affidavit,

ooccoocos/
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5~ That as already staoted in para 6,6 and 6,10
of concerned O,ANO; 17 of 1988 (L) decided on
23.2.89 several persons Junior than applicsnts

have been regulariced a;ft@r screening and are

5$till working,

Lucknow; DEPONENT:
\A./ [
dts2:WNov,90, V-loh MR

. (RAM KULIAR)

VERIFIG I TIQ\I-

I, deponent named above cdo hereby verify that

the contents of paras .1T to 5 of this affidavit are

true to my personal knowledoeNo part of it is

false, nothing material has been concealed, 30

hélp me Cod, .

Lucknow, DEPONENT:
o M HI
datdd2iiNov. 90; nHIL_

(R"M KUMAR)

8 So’emnly affirmed bﬁ*core me thi c;_g_l_&day of Nov,
1990,at_{\=gv a. W, /Q,n(by Ram Kumar,the deponent
is identified by AK.Dixit,Advoc-te,High Court
Lucknow,I have saticified W myself examining that
he uncerstands the contefits of this affidavit
which has been explained by me,

(Dﬂp, "M % 1 ;,L /)diu - “’f R\
&/41"' /f ‘) “w ] - € /‘:
e e gyw(/ | CA 2.TSSTON ER:
C AEDivT)
AC/\A. %14 rvL*: '.')/\\\\\Kh
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F3aga & Fo wn grdTom 3 a3 arqfra 3 Rar

aragtt SPAH ¢TIT arfaeT dedr 17-88 fwwof ¥ I'zals 23°2-89
qur a8 qafee oR=W argqeqr ¢-69 oy ¥ 9ritia arkn
FgAte 24°7°90 & FFATT &1 ataf a7 @I'W +@ at-= 9rd ard
gy ¥ar § Pl ary a1 ardm gar ¢ qar wee ardw Fa9g Fgars
23°2°69 & 871 9 3 dFgR A ¥ wWee & § Fgar ¢ |

gq atyY 3T SIFAm 22¢10°90 oF &7 AT 31E. & aur

g4TY At aTaara @ & Pal A R 979 q aY WIF T [
ET «dfar 7491 ¥ of¢ A dar X Pearaul 3 oM oTdIan 3 g8
aarar arar § Pe Pam awe a&rad & @IP or arde fzate
24°7+90 &Y &ITar 41 8 € Fafad ol aTd dd do &I
& 48T @t Fadf e et @3 ardmei |

FAag4 317 ¢ &&Tad arfWi&‘da T &rw M+l

Faate 23°2°89 @ GIT 9 X qal &r&m Feals 24°7590 3 831 7
¥ ez &1 § rgar &, '

aa: yrdar &y wn a?nf‘a? Pzate 22+ 10590 ot

g€ GIFW 3 arurt ve Fagfaa 9ard 3¢) o ordarey &1 @
arfs =araray ¢ AT T 419 &t & |

gTYTIY
{= (THRAHTT
) ‘ 2~ ¥EATR
1ce, E‘aﬂh* ;... l2ou090 ? -
X RESTm~  ToTaee | 3= o%ara e
é}& Stgn[\ps affb}ed except h:mmhor uniinlsu-Rs. P. RN ﬁ ai‘
red lett t more than the initial Date~St -
weight pr:scgtswe(c)i i?xoth?l'ost and Tell:glr:ph m,’ 4 ﬁ}”a
Guidg on-which no acknowledgment is dua. ~ —
ived & W P, Registered® 5= %1l
ssed to
: 6- aTq (o S
YA M””’w\w]‘
@ a @’0“*! > —
} | ‘ ‘S e - \' E.
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1 for Rs. {In figures)
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(fn wordsy +

. gg weight raics
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(in words) } grams
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» AFO-TIII/Misc/Screering /HRI.Sut.

The asstte s Engineer,
w-ortte rn Railway,
SRI & HFU,

c/-

scree'xh,. ccmmittee consisting

NCRT HERV RAILWAY

DIVL, RLY, MAYAGER'S OF®ICE
YCRTHER™ RATIWAY MCRADABAD,

DLvm /90 dt. 24/10/90.

Divl. Secretaries URMU & “RMy/VMB,

Sut 3 Screening o casuyal la~cur <f Sut. Ddvn. YRI & HPC,

-y ™ 4 e o

T A AT E T e T e T AT AT ST e T ETIT T 10T 4T e ¢ T

A
—hef ¢ CAT'S (LEC) Cehs “Mzao 17 ~f 10c¢(7) dt, 23/2/£9 & CAT 's (VDLS)
Ceddo V7o 531/€9 dt' 17/ /9@.

o™ 47 eT e T a"e T ™ 0T e Ty

e T A T (T AT ™ AT T AT ST e ™ AT g " ¢ ™ a™

™ o~mpliance < L oncuratle €47 'S (IKQj order passed under (,4.
weo, 17 cf 1925(r) dt. 23/2/29 candidates menticned 2t SL. nce O tc 06
B"d gaT t8 (VDLS) Osds nce 831 /09 dt. 17/4/90 candidate enlisted at SL.
(7) were screened on 22/10/9C in the Asstt. En ;. Offlce HRI, ty

In Shri Jhanjan I&al.

of AEV/FRI Shri Suryas Prakash and APO-ITT/

The Candidates were fcund suitatle for the post
( 1f Khallashi(Bng: « Deptte) Gr. Rs. 750-940/- &and are placed tn .ne
vpr”vi:iim{l_pgnel. Su‘giect tc clearance f remarks mentioned a;ainat

Cthelir némé and passing prescrited Medical gxaminaticn. (‘anﬂdat’es -

enlis

l
X

duly

ted at 8Le nc. Ol t~» 06 shall te ats:rved, when their senliars are
na'eeqed and ats.rred as per senicrity, as and when vacanciesa arise,

The candidate mer timed at SL, no. (7] shall te regcularised
ifnmaiately and post factc approvel of HA.Qr Cffice for ~ver a, e

relaxatt.q shall te cttaliqed.
Nce  VMape ratherts Yame Under T4 Remarks _
L - B - A _-EBE___
1.8%ri 18raj Shri wmadari HrY »i{t Sut ject tc
2. Shri Ram Kumar * Ro~pén ® verif icatirn
-3, " Inder Raj Sinch " gauri Sinch " of working dagys
4, " Shish-c ral " wyneshwar Sin-h ® -d f-
% R Sinch
--85. " Phekirey ? Jha jha i ~do-
- 6. % Batcce Lal " Hajari " -4 o~
7. " pallcc Singch " vanua HYU Fit.

\\\)\ *\Cy ’

ASSstts Personnel Offioel':
wrthern Rallway, Mb
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I, the 3cnorent abovenom:d Ac

1o

Ingincer, Jorthern
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t¢ belove
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20 Mhat the cemlironts hpye °lrenAdy been fcreseied

and declared i+ vife scder “ate’ 24,.1C.900

3o Thot 28 in the lotter Aate’ 24,10.90 there

wae a condition thit “he fitness of the anmlicents

is sublect to verifiention of murber oF vorking Azys.

Trig ton'hle Tribanal Airecter thnt Assivtent Snglneer,
on

Jdardol s%all nrevsmt in merson/sm the Ate fixer,

Asgistant Ingirear, darfoi is ohysically nrzeent toda
(%] ’ [l

in ccmniiancs of thie Lon'hls Tritunalte criar,.

4o Thot it ie sigificemt to menticr here that
verifieation o® ths 2n~1ie~ntg rmg “fong 0N 2,91

and @1l of them heve been Toun? to e fit,

Bo T« t it vi1l a0t be out of nlace to menticn
here that seguiority of =~ easutl latour is maintained
sub Divircion viesg/ unit wirce WA the rervices of tre
apnlicant "1 be regularlsed us nor their seniority.
48 Baboolal ( ite~ noe7) %elonge tc iseistant .ngineer,
Hardol sub Tivigion which ig o fentrate Sub Division,

Ne bein; the & conilormost,rir gorvircs havg been

regul2riged forihiith,
(ﬁtyévn) ~

y




I, the ?encnegnt unovenared Ao hereby solemnly

affirm an? sveer that the rontents of ~2ragreph nor.

e |- of t-is 2#fi~ ayit are true

to my person2! Lnowle<re or% thore of naragraph nof.

o
Yle 29— of thir 277iRayit are basecd on nerusal of

pajners and
/legal afvice %xx% rece‘ve’ which all I believe to be true

and notriung materia) has been concesalx?s. 20 heln me Gof,

P e R R R R Y

I; AcneGaur, Advorats, Lich Mourt of Juilcature

at Allahabad fo hergby “-clrire t-2t thg sercon meking

this affidavit ond =Y lggirg hired)® 4C be Shri Surya

Prakesh ig kmno'n to =2 nergonally.

(Advocrcote)
tolernly af irmed bxferz on this oo
day of Decemder, g1 at ebcut Qom/m,m, b
the denonent *™o0 "¢ haen iAentifiad by the #foresaid

advocaate,

i IS . 2 - . :
) ;w:,-]\“:(( - 1 have sa*isfizd ¢yrelf by exmmining ths Acmonent
L “——____'__—___._.b—

that he is the seme nerrdn un? M1ly understuande the

M1 s, Vi

Qq A $C0ﬂ ents of thie affiftavit whiech -2yve been rewdover ond
7’!);7'3 [ (%\@b exnlained to him By ~e.
’ L\\\J} Cth Comissiomer.

y
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flo Lewrd aor ol <ri vadari Villuge lerwam, .'08%
LIldluidy Nstidet Bandul,,

Je Fultizey sun of «wri Jhamma, Villag. ierwa,
£a56 Dopirmit, dlstrict wddui,

feindua Sn! B4l sonof wri Gaurd winghiy Viiluge
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1. CENTRAL ADMINISTRATI'E TRIBUNAL
CILACJTT BENCH AT LUCKNOW,

INDEX
IN
CUNLs P PLTITION Nve 8 OF 1989 (L)
IN

BLGICTAATION NU. 17 OF 1989 (L)

ﬁ &Mf;'ﬂﬁ AL anow o ormommmmn —------0-—-—--? etiti one I ®

Versus

GeDeinta anfl Dlnerfeencececcee~liespondents,

Y

&,\C

W PR B RYE bedk acer Sl GNP e W e o A e WE e W e e e W W G e e S
LedN0e Particulars of papersg page noSe
1e written Ltatement, 1 to0 6
G Wl 4] e Wt BRR meel wme s ek e e e IR e Wik W mme  mees e WP MR uee e e ——
(A.KIGM!‘)

Advocate
mounsel for the ilesnondents,

D«d’.!‘ﬁt Qcto ’b—— ’1959.



Ap' 0k ™ot CENTRAL ADMINISTRATIVE TRTBUNAL
GIROLIT BENCH AT LUCLNOY.

——r———
WRITTEN STATEMENT
On behalf of

SeleGiintr and otherfapemamcccceaas -Resnondents,

IN

CONTEMPT PLTITIUN NO. 8 OF 1gg9 (L)

arisiane out of

R:GIS™RATION NO. 19 OF 1980 (L)

Ramumasr - - - - - - w - - pﬁtitiOUerc
Versus
S.D.0unta and atherfecceccecccaa -Respondents,

The humble reply mm to the aforesaid contempt

netition on behalf of the abovenamed respondents

Most riespectfully Shoveth as under;

1. That before giving paravise reply of
the ~foregsaid petition it is necesgsary to mention

certain relevant fecte in order to resclve the

o \J}
h “:j}l/ LT
o

Y

gquestion in controversy.

R SN N
wi Al e R WA g
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Lo That the co@tempt petition have been
filed for non compliance of order dated 27%,2,1089
by which this Hontble Tribunal wvag pleared to
direat the respondent to give one more ornortunity
+0 the applicant for aércening aceording to rules
within & period of 6 months, On finding them

suitable to the pomt,

R
®

That the last panel after screening

of Cagsual Lsbours nrepared in the year 1981 has

not been exhausted as yet, There are gtill 3 more
be

persons to /enployed in the aforesaid panel and

thereafter ocnly a8 pelr rules screenin: of the

petitioners *ill be dme and a panel vill be Lxmxxd

formed acecordingly.

4o That in this respect iiontble Sapreme
Court of India has lald dowvn certain impcrtant
principies in Indra Pal Yadav's case and as such
vithout exhausting the panel of 1981 the vetitioners
nannot i e screened a8 per rules, There is-net 70
villful disobedience of the order and direction

issued by this iiontble Tribunal viﬂ///;ﬂer dated

\‘g\'\f"ﬂr i »4%.'1»_
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N2, Re 1089,

Ge That the contents of naragraph noet of

the contemnt petition call for no commentse

Ce That the e-ntents f of raragranh no.? of
the contempt netition as sﬂ;a‘ced are not admitted

«nd are denied and gmix cane 8hall be 2uitably dealt
with at the time of hearing of the cage, It is
further stated that the netitioners vere not called
n 10e 387 for screening but they were called for
registration of their named on live Casual Labour

rericter for future engagement,

Te That the conteits of paragraph no.3 of
the contempt netition as gstated are not afmitted and
flenied, Anplications of the petitioners were

-

considered and their nsmes x vere entered in live

Casual Lub )wr register,

e Trat the contents of paragranh no.4

cf the rontempt petition call for no comments as

thege ore matters of recori.

Be 2v“hﬂ't'. the contente of paragryh no.s to 10
e
W

el +
YV ey
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of the contempt netition are not disputed as these
are matters of record anfl relates to proceedings

of Begirtration No.17 of 1989.

10. That the conténta of paragransh nos11 of
the eontempt petition are wholly miseonceived amnd
ure denied, It is aignificant to menti nere t-at
no gereening has been dohe on ‘25 and 26.4-19§9 as

dlleged in nara under renly. The respondents have

fu11 faith and regard for any of the order or direetion

issued by tnis riontble Tribunal or any eourt of law,
No willful disobedience of the order Rated 232,2,198%
hag been Aone h- the respondents. The ocontrary
dllerations have been made simply vwith a view to lenAd
coiour to the instant dases It is relevint to mention
here that in thie reepect Hontbhle Supreme Court of
india has laid down certain important prineiples

in inAra Pal Yadavis cmse and ae such wvithout
exhausting the panel %f 1981 the petitioners eannot
be soreened as per rules, There is no willful
digobedience of -the order and direetion of this

Hontble Tribunal vide its order dated 23,2,19080.



;.
1% That t+e sontents of naragranh no.12 and 13
of the contempt petitioh sre wholly misconceived
anfl are vehemently denled., The resnondents have
act at #11 +il1l1fully and intentionally flouted the
order Auted 2%,2,1989 apd in case thls Hon'ble
Tribunal comes to the conclusion that the respondents
have willfully disebeysd the order dated 27,2.1g89
f they are ready €0 x tender their unconditional
{

. ONnolOgY.

]

$2,. That the contemnt netition is frivolous,

vexations and liable to be Aismissed with cog//,/

\'\&W“M

TRY

(Far dgrpamdents)
: niy M .

Yerification
I, Vijal 3narma, Assistant Engineer,
dordol offics of the Assistant Enginer, Northern
Railvay dardoi do herebly verify that the contents of
paragranh noest to 12 of this reply are based on

verural of offieial record and legal advice received,

pet-is
Verified on %his day of Sendember,
1989 ot Allshabade - ;4 Muw
"g v ; a«r%nawnr

, ,,,Jé_‘;amﬁntl)
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Sontamt  Tree NogQ of 1989(L)

*iverl on: 7"’»——‘-1'-9(73/ 2120

“om Kum-r & Othece, veeresshonlieonts,
Vrreous,

el Ang Gmfa £ Tithare, ceeses frmor onithes
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Iy "M MR 354 about 26 vo v ,"on of

e

' % 4ri Yupan,reeient of Willace Pratap-Pur,Poet
Firhiuli, Faieint Uardad 0 horeohy colemnly

afficaon o "h 20 uncerg .-

1. Ta-=t dosonont helng 0-1i-nt ‘otl 4e

fully converesnt vdth the Faects of thn

cese,

con.(-'"!l‘ te e 4o .2/
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2- That sud se"euen‘cly:to the orer dts 24-;‘7;-90 all
the appliconts have ‘be#n screencd on 221000 and
thelr docurent, ®, o, C.i‘..c:rr‘,pmef of acn,etc,have
boen ¢ot diporited &n ;;tho offico of Asstt,Engineer

Northorn Roilwny Harded and are e3id to havo been
doapatches o the office of Mvieional Roil Manager/

rivieion2l Percsonnel Officer,

3» That neith~r the ;resul.t 0? sereening hag been
doclared nor applicw;‘i:r hnve haen given eppointmgnt
and they have been orally informed hy the Asstt.
Enginecr Morthem Fafleay,k=repi that cince Hon'ble
Tribunal ks enly ondar~< for ecore~ning &nd not for
any sdeatuent act of Aseiaztion of roeult or
ennigenent untill fy-ihor grccific or-ars of court

matier vill he bteol in ebayaner

4w That since orders cf Hon'blo Tribunal dated
2322-89 and 24=7~C0 .rr cleur oné epocific over
the tepic, all th» apolicint~ hove accorcingly
again rcominded t’ha; \E! ordet v Ce thelr amolic-tion
dis 12.11.90 “aendtche? vnor regl eterogd Fostol
Naceipt Vo 65, 2o hieh 70 eeparn heg heon fécelved,
A True nhotn tﬁony a0t 1fn=reaid anplication

dte 12-11-90 alongvith x-l-veni poe™ 1 reoceint is

ottached homn-dth a3s Annoxure A% Lo this

ages dvit, y »
': o0 0000 03/



et X BENG BE P
- Thel g aly -~ a4 a1 4n ner2 6,6 and 6,10
0f concora~d 0,200 1Y of 1033 (1) dacided on
22.2.79 coy-231 norsons Junior than 2pplirante

hovs hern mocl riend aftrr scro~ning and are

64411 workinag,

Lucknow: | D QVETs
N .
. | :j e i!;l\&
s av,00,
C1am 9

JATEL S TIONS

e

T, “eponcri nomerd 2onve o vochy vorify that
thecon-n® " 2 »mas L to 5 or tH e affidavit are

4

trve to ry p2ro-onal khowledne Mo nart of 1% is
£1% qe, nothine material h-eg heen concealed, So
hals ma "o,

Lucknov, YEIRITe
(Rl i

~u6d Nov,90s
(rst 0w om)

& Yo emnly affirm-c hrfove me %15 day of Wov,
199, -t _a,m, fo,m by Pam Kumar,the deponent

e -

ig 1 ens?™ed hy A ¥ Mxit, dvoe te,High Court

Lushiper T have evhiel fad iy mveal® cvamining that

he ur.crretiads *hy content: of thig affi-wvit
which h-s heen explainad w me,

O TH CcO 1 =0 FRe
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Cont.l'0.8/8¢
- In

C.A. '0.17/8¢ (L)

HOD.I‘ZI‘.D.E‘:.A: rav.‘al, Jsl.e
Hon.tzuh.Cbavyalremier(A)

Shri A.ll.Lixit for the g Jicente.
Shri A.ll.Geur for the o, posite pertice,

)

ir this Contemn,.t Fectition, tho grievence

ex.rescec is that the o,, osite yerties heve failed
to com ly with the orcer ot the Triklunal inasmuch eas

scrcening was not done v ithin six monthe of the

cizt er the ce.y of the judgorent end scconcly

reccac

thet a fincing has rnot been recordcd thet they ere

suitelle +o k¢ sLrcorked,

M Berch of this Trivunsl

curing the Conte; t Lroce Gings . @s.:cC a@n Orcer

on 24.,7.%0 cCircctive “he o ,oelite sartics corntamner
snts anc

™M

to uncertate the screening of the g rlic
thcreesfter [ roceed to im lenent the julr
23.2.9S of chis Tritunal. An oI¢

or. 24.7.20 that the hcec
Fercoi ehcl) &a: ccr in

r
no eitting too™ :-lece on 25.¢.

13.12.20 the lierrncé counsil for +l.c o.cci:e pertie
thy crcer

instcocriec the Bernch of this Trikunsl thet

~

¢ recn
Cirectior ves ~ivan tc -~rocvce th- orcer

g >t .24.10,¢0
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NCRTHERN_RAILUAY

DIVL. RLY. MAVAGER'S OFRICE
N(RTHER™ RAIIWAY MORADABAD.

"dt. 24/10/90.,

Wo. APO-III/Misc/Screering/HRI.Sut. Diwm './50\

The Asstte ¢ Bngineer,
Wortte rm Roilway,
HRI & HPU,

¢/~ Divl. Secretaries URMU & WRMU/MB.
iSut 3 Screening o cesuel la“cur of Sut. Déwn. HRI & HPU,

S~

T AT I R T I T T e T T e T T T TR T S I T AT e T S e T ™ ¢ e ™
. Ref 1 CAT'S (LKC) Cedo Mo 17 of 196€(I).dt. 23/2/59 & CAT 18 (NDLS)
Oehe Vo, £31 /89 dt, 17/4/90.

™ AT I T I T AT e T T I T ATt T T e T e T e AT 4T e™ 1T T T T e AT " sy ™ ™

In gompliance of honcurakle CaAT'S (IX0) crder passed under (,4.
Mo, 17 cf gecc(n) dt. 23/2/29 candidates menticned at SL. nos Ol tco 06
and QAT'S (WDIS) OeA. no. 831/89 dt. 17/4/90 candidate enlisted at SL.
no, (7) were screened on 22,/10/90 in the Asstt, Encp. Office HRI, bty .

)
soreening ccamittee comolsting f ABV/HRI Shr! Surya Prakash and APO-IIT/
The Candidates were f{cund Suitable for the post

MB Shrl Jhanjan Ial.

of Khallashi(Bng.« Deptte) Gre RS, 750-940/- and are placed In-che
prsviaicnal panel, subject to clearance cf remarks mentioned against:
th&lir, neme and passing prescribed Medical gxa8mination. %
enlifted a o, 01 to 06 shall te atscrved, when their senlars are
duly screened and atscorted as per senicrl ty, as and when vacancies arise,

The candidste men tiomed at SI, no. (7)‘ shall be regcularised
immediately and post facto approval of HA.Qr Office foer over age

relaxaticn sz;a]ét te cttained.
5M0s . Vame Father's vame . _Under T _ _ Remarks _
iTTTET T oT T - - 5

— k_ ———————————————————————————————————
T I8ra Shri Madari HRI ?it Sut ject to
2, Shri Ram Kumar * Ronpan . = verification .
in 9 Inder R J Sihgh " Geuri Singh " of working days
4, " Shishrc Fal " wyneshwar Singh " -d o

%% R Singh

e " Phakirey ? Jha jha " ~do-

8. ® Batce Ial ¢ Ha jari ' . -d o~ c
7. 9 Balloc 9ingh " vanua ! HFU ) Fit. /

s
A8stt., Personnel officer,

Nvarthermn Rallway,

- / ,,;4’ 2}0_]7 /?’7[/%'["'/

v

. Bogoes
e ,»_}‘?‘:Qo\
o, Tk

3



110G APO-IIIMisc/Screerning /HRI-Sub. Divs ./';50
[
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> NCRTHIRN_RATLYAY
DIVL.. RLV. MAVAGER'S OPRICE
WCRTHER™ RATINAY MORADABAD,

dt. 24 /10 /90,

!’he AsStt. : Engineer,
Jortte rn Railway,
 IRT & HrU,

]

I -
o~

]
[l
i

- Divl. Secretaries URMU & “RMU/MB.
Sut s Screening o casual iewzur of s'ub. Dévn . HRI & HFU. N

T AT T A T T I T T I T T T i T T T T AT T I T AT s T e T a e ™ ¢ e ™
Ref ¢ CAT'S (LKC) CeAe V2o 17 of 196C(T) dt, 23/2/09 & CAT 'S (WDLS)
Oele V0o €31/89 dt. 17/4/90. |

BT T H™ 00 Ta T T e eT e T " 0T 3T T e T T e e 4T e 0" e ™ W~

o™ 4”9 " e ¥

-In complience < hconcuratle CAT'S (IKO) crder passed under C,4.

17 cf 198C(L) dt. 23/2/09 candidates menticned &t SL. no. Ol tc 06
! 3AT 'S8 (VDLS) Oed. nOs 831/89 dt. 17/4/90 candidate enlisted at SL.
: (7) were screened on 22,/10/90 in the Asstt. Engr. Office HRI, bty

/
> ening ccmmittee cmsisting of ARV/HRI Shr! Surya Prakash and APO~IIT/
The Candidates were found suitatle for the pcost

. Surl Jhanjan lal,

- mallashi(®ag e« Deptte) Gre Rse 750-940/~ 8nd are placed cn- che
. *4alenal panel, sutject to clearance cf remarks mentioned against

.. P name and passing prescrited Medical gxamination. (andidates
g,ijoted 8% SLe no. Ol to 06 shall be atscrved, when ;ng%_—gg_m@:e‘ are
wly acreened and atscrted as per seniority, as and when vacancies arise,

The candidete men timed at SL, nc. (7} shall te regcularised
imrediately end post facto Approvel of HA.Qr Cffice for over age

re-laxaticn shall te cthtained.

S+¥oe . Name_ rther!s wame . Under 1IN Remarks
T Mg I . Il eI ITIECC
«3hrl Jsraj Shri wvadart HRI »it Sut ject te
¢, Shrl Ram Kumar * Ronpin b verification
3. ® Inder R ) Sihgh " Gauri Singh " of working deys
4. " Shishoc Fal " muneshwar Sin-h . ~do-

$% 2 Singh

5¢ " Phekirey ® Jha jha b ~do-

8. v Batce 18l % Ha jari o ~d o~ .

" wanu’ 'HPU Pit. /

7. @ Balleo Singh

| ' Asstt, Pérs onrel offiocer,

b{»j,/\‘ (’"‘TK/ Narthern Rallway, MB
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Rogistored A/D

IN THE CENTRAL ABMINISTRAT IVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH ,LUCKN OW

e et Lugknow ~ 226 004
(Rcgistration No, of 1971 )
~ Y}z }8'2& #
. R ]
\0.CAT/LKO/Jud/ce/ [ dated o _ - .
APFLICANT(S)
VERSUS .
RESPONDENT{S)

e a————————-. i

Plcasc takc notica that the applicant above named
has prescribed an application a copy wherecef is enclosed

herewith which has been registered in thj; Tribunal and mas
(o]

| 19&\5] .

If, no apperamce is made on your bshalf, your
plcader or by some onc duly authorised to Act and plead
on your Bchalf in the said application, it will be heard

and decided in your abscnce,

.

Given under my hand and the seal of the Tribunal

this /& day of ___ | 198

dinesh/

For DEPUTY REGISTRAR

>

,.Gandhi Bhawan,Ori.Residoncy

-



CENTRAL ADMINISTRATIVE TRIBUNAL
 CIRCUIT BENCH LUCKNOW

CeM.(Contempt) 8/89 (L)
in
QAo !ﬂo.17 of 1989 <L)

Ram kKaar - - ecceee APPllcaﬂt.
Versas

L W

¥, Gupnta ssevse Respondents,

12,9,1989

H osn'ble Justice Xe Nath, V.C.

Hen'hle Mrs KeJe Raman,  AdMe

- Issue netiCe to the respendents te explain within a
month as to why the case of the epplicants was net censidered
for screening within aperied of six menths from 23,2.1989
when the judgment of this Tribunal was delivered in O.A.Ne.17
of 1986, They will particularly explain as te why the
anplicants have net se far been considered when sgreeing of

som@ gersons were done on 25/26,4.89, as alleged in para 11
of the applicatien,

»
List this case for orders en 24,10,89,.
, s sa/-
. ‘1‘{’;5 \
PINEEEPRT AM, o V.Ce
Rl g
// True Cepy //
(rrm)



